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Centrai Administrative,Tribunal, Pnincipal‘Bench

MNew Delhi, this the oth day of June,2002

Hon ble Mr.Justice Ashok Agarwal;Chairman
Hon ble Mr.S.A.T.Rizvi,Member(A)

B.s . Kasana
s/ ;hri Sallu Singh
Hfu ¢illz: Sakkalpura, PO Chirori,

Distl. ﬂh”?idhﬂd
BJLE . Bpplicant

By Acvocate: Shri Shyam Babu)

1. nion of India, through
The Secretary
Ministery of Home SAffairs,
North Bloock,MNew Delhi

2. The Govt. of NCT of Delhi
Through its Dhief Secretary
Delhi Secretariat,Plavers Building

TP Estate,Naw Dalhi " «.-. Respondents

O R D E R(ORAL)

The applicant while working as Dty
Super i ke ndasnt in e respondents”  departmant, wWas
chargesheetad on 29.7.9% in a débartmental arguiery drawn g
agairst him. Two cdaws thersafber 1. e.  on 31.7.9%,  the
applicart retired From serwvics. dlnuu the mathbers @@r@
getting delawad, the applicant approached  this  Trikcunal
through D8 NOHIG% S48 which  was disposed of with a
direction to the respondzrts to spesd o ther dwpartm@ntﬁl
procescdings. This lad to the sppoictmert of  an enguiry
aofficer on 13.7.9%. In dus ﬁou15e the anguiry of Ficer
submitted his report/Findings which have been considered by
the dizciplinary authority who, in turn, has {ssued a note
of  diseagresment  to the applicart alongwith a émpy ot  the

enguiry  officer’s  report. That was on T1T3.10.99. The -

é&?pplimaﬂt has filed 2 repressriation against the aforesaid
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;‘Member(A)” T ) . Ch

note of disagreement.

2. ... .. . The learned counsel appearing on behalf of the

applicant submits that more than two vears .  have - passed.

since the aforesaid representation was filed. In view of

the abnormal delay that has taken place in concluding the

on-going departmental enquiry, he prays for a direction to

the respondents td expedite the finalisation of the

enguiry.
3. o Having " regard to the submissions made by the

learned counsel and the aforestated facts and

circumstances, we find thaéﬁinteresté of djustice will be
duly met by disposing of the present 0A at this very stage
even without issuing notices witH a direction to the
resﬁondents to conolude/finaliée the disciplinary
proceedings expeditiously and in any event within a period
of three months from the date of receipt of a copy of this
order. We direct accordingly. 0.A. 1is disposed of in the
aforestated terms.
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